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- THE. STATE BANK OF INDIA- (AMENDMENT)
- ACT, 1959 :

No. 26' OF 1959
' [28th August, 1959]

An Act further to amend the State ‘Bank:of India Act, 1955.

* Br:it enacted by Parliament in the’ TentH Year of the Republic of

Ind1a as follows:—

1. This Act may be called the State Bank of India (Amendment)

Act, 1959

E

2. In section 22 of the State Bank of India- Act 1955 (hereinafter 23 of 1955,

‘referred to as the principal Act),—

(a)-in clause (d} of sub-section (), for the words “or
managing director”, the words “managing director, or legal or
technical. adviser” shall be substituted;

(b) after sub-section. (3), the .following sub.section shall be
“inserted, namely:— ,

‘(4) In' this section,—

(@) “banking company” has the same meaning as 10 of 1949
in the Banking Companies Act, 1949;

(b): “nianager” means the chief executive officer,
by whatever ‘name called, of a banking company;

(c) “privaté .company” ‘has the same meaning.as in I of 1956
the Companies -Act, 1956.", ’

3.:In:section 23 of the principal Act, the proviso shall be omitted.

420n seetion33 of ‘the principal Act,—

(o) in sub-clause: (d) of clause (i), for the words “under
any law:for the time being in force in India”, the words “by or
under-.any law:.for-the:time being in force in‘India other than
companies with limited liability” shall be substituted;
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; (b) for clause (aii), the followmg clauses shall sbe substi-
‘tuted, namely:— »

“(xit) the transacting . of. . pecuniary:. »agency busaness on.
commission;

(®iia) the entering into-contracts -of indemnity, s_urety-
ship or guarantee with “specific security or otherwise;”;

(c) after clause (xx),. the,.folléwing clause.shall-berinsert-
ed namely:— :

“(xxa). notwithstanding. anything .-to “the -contrary con-
tained in' any ‘other law for.the time being- in -force;uthe
establishment and. maintenance. of. superannuation-ipemsion,
provident or.other funds. for.tle..benefit-of. the:-emplayees

.of the State Bank or dependents..of. such -empleoyees 'or=for
the .purposes of the State Bank, and-the granting of-superan-

" nuation allowances, annuities and pension:.payable~out: of
any such fund;”.

5 In section 34 -of the principal Act, for sub-sections (3) and (4), Afmi‘e’fn“;;m
the following gub-section, shall. be .substituted, namely :— 4.

A “_'"‘(3)'fT_he State Bank shall not discount_.or ..purchase or
‘advance or lend or open cash credits on the security..of,—

(a) any negotiable instrument of . any individual or
firm payable at the place where it is presented. which:.does
not carry on it the several responsibilities:of at.least.stwo
persons or firms unconnected with .each other in general
partnership;

(b) any negotiable instrument or security (not being
an instrument or security in. which a trustee may invest
2 of 1882, . trust money under. section 20 of the.Indian Trusts Act, 1882,
S or  the corresponding provision of the. law for.the . time
being in force in any country where the State Bank.has a

branch) which does not mature. within—

() -fifteen months from'the -dateof -such®discount,

‘purchase, loan, -advance -or opening ~of -cashr crédits, if

the:instrument.-or security -is- drawn:or- issuedfor':ithe

-purpose-, of -finarncing- seasonal -agricultural: operations;
and

(#) _six .months. from.the. date..afaresaid if«the in-

. strument or_security. .is.drawn..or. 1$sued foraany ‘ot,her'
,purpose ey
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é:g:gfggen; 8. In sectldn 35 0f the’ pr1n01pa1 Act, for sub sectlons ). (3
35" and (4), the following sub-sections shall be substltuted namely : —

:4(2) The terms and conditions relatmg to such acquisition,

1f agreed upon by the Central Board of the State Bank and the

- directorate or management of the banking institution concerned

* and approved by the Reserve Bank, shall be submitted to the

' Central Government for its sanction and that Government may

- ‘by order in writing (hereafter in this section referred to as. the
order of sanction) accord . its sanction thereto.

2 (3) Notw1thstand1ng anything contamed in this Act or any
. other law for the time being in force or any instrument regulat-
‘ing ‘the constitution of the banking institution concerned, the
terms and conditions as sanctioned by the Central Government
- "shall come into effect on the date specified by the Central Gov/ -
© ernment in this behalf in the order of sanction and be binding /
= upon the State Bank and the banking institution concerned as
well -as upon the shareholders (or, as the case may be, pro-
_bprietors) and creditors of that banking institution. '

(4) If for any reason the terms and conditiong cannot come

into effect on the date specified in the order of sanction, the

" Central Government may fix anotk er suitable date. for- that
purpose:

' (5) On the date on which the terms and conditions as afore-

" said come into effect the business and the assets and liabilities of
- the banking institution concerned as covered by the acquisition
““shall, by virtue, and in accordance with the provisions, of the
order of sahction stand transferred to, and become respectively
the business and the assets and liabilities of, the State Bank,

(6) The consideration for the acquisition of the business
and the assets and liabilities- of any banking institution under
this section may, if so agreed upon, be paid either in cash or by
allotment of shares in the capital of the State Bank or partly
in cash and partly by allotment of shares, and tke State Bank

~may, for thé purpose of any such allotment, increase, subject

* to 'the other provisions contained in this Act relating to the
“increase of capital, the capital of the State Bank by the issue
of such dumber of shares as may be deterrnmed by the State
Bank. :

() Any busmess acqulred under this sectlon shall there-
- after"be-carried” on "by the State Bank in accordance with the
provisions of this Aect, subject te such exempt‘wns or modifica-
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tions as the Central Government may, by notification in the

Official Gazette, make in this behalf in consultation w1th the
Reserve Bank:

Provided that no such exemption or modification shall be

made so-as to Lave effect for a period of more than seven years
from the date of acquisition.

(8) Notwithstanding anything contained in the Industrial
Disputes Act, 1947, or in any other law or in any agreement for
the time being in force, on the acquisition of the business and
the assets and liabilities of any banking institution under this
section, no officer or other employee of that banking institution
shall be entitled to any compensation to whick he may be en-
titled under that Act or that other law or that agreement and
no claim in respect of such compensation shall be entertained
by any court, tribunal or other authority, if on his having
accepted in writing an offer of employment by the State Bank

on the terms and conditions proposed by it he has been employ—‘

ed in accordance with such terms and conditions.

(9) - The Central Government may, if it considers necessary
or expedient in the case of any banking institution in relation
to which. an order of sanction-has been made under this section,
apooint, whether before or after the coming into effect of the
terms and conditions relating to the acquisition of the business
and the assets and liabilities of that banking institution, a suit-
able person to take over the management of that banking insti-
tution for the purposes of winding up its affairs-and distribut-
ing its assets, and the expenditure incurred in connection with
such management (including the remuneration for the person
so appointed and his staff, if any) shall be paid out of the assets
of tke banking institution or by the State Bank as the Central
Government may direct.

(10) Simultaneously with the appointment of -a suitable
person to take over the management of any banking institution
under sub-section (9) or immediately thereafter, the Central
Government shall issue directions to be followed by that person
in the management of that banking institution (9"@ the purposes
aforesaid and thereupon—

(@) the prévisions of the Companies Act, 1956, or the
Banking Companies Act. 1949, or any other law for the
time being in force or any instrument having effect by
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_virtue of any such Act or law, in so far as they are incon-
sistent with such directions, shall cease to apply to or in
relation to that banking institution;

(b) all persons in charge of the management, including
any person holding office as manager or director of the
banking institution immediately before tke issue of such

directions, shall be deemed to have vacated thelr offices ag
such; and

(¢) the person appointed to tal%ée over the managemen‘f
of the banking institution shall in accordance with those
directions take all such steps as may be necessary to faci-
litate the winding up of its affairs and distribution of its
“assets. v

(11) The Central Governmen’é when sati‘sﬁed that nothing
further remains to. be done in order to wind up the affairs of
"any such banking institution, may by another order in writing
“ -+ direct that as from such date as may be specified therein the
"' banking institution shall stand dissolved and thereupon any
such direction shall have effect notwithstandingl anything to
the contrary contained in any other law.

(12y No action under this section shall be questioned on the

ground merely of any defect in the constitution of any banking

.. - institution in relation to which such action has been taken or in

' the constitution of its Board of Directors or in the appointment
of any person entrusted with the management of its affairs.

~ (13) In this section “banking institution” includes any in-
dividual or any association of individuals (whether incorporat-
ed or nqt; or whether-a department of Government or a separate
mstitution), carrying on the business of banking.’.

Amendment . In section 36 of the principal Act, after sub-section (3), the
- of section 36. following sub-section shall be inserted, namely:—

“(4) No amount applied for any of the purposes specified in
sub-section (2) shall, for' the purposes of the Indian Income-tax
Act, 1922, be treated as 1ncome, profits or gains of the State
Bank.”.

Amendment 8. In section 41 of the principal Act,—
of section 41.

(a) in sub-gection (I), . for the words, brackets and figures
“sub-section (1) of section 144 of the Indian Compames Act,
19137, the words and figures “section 226 of the Compamcs
- Act, 1956” shall be substituted;

11 of ro22,

7 of 1913,
1 of 1956,



or 19597 State Bank of Indid k/ihendment) 199

(b) in sub-section (5), for the word “first”, the word
‘annual” shall be substituted;

(¢) in clause (d) of sub-section (7), for the words “profit
"and loss” occurring for the second time, the words “profit or
toss” shall be substituted.

9. In section 42 of the principal Act, in sub-section (1), for the Amendment

~word “hereinafter”, the words “in this Act” shall be substituted. 42. tlectios

10. In section 50 of the prineipal Act, in sub-section (0) of sub1 Amenclment.

section (2), the followmg clause shall be substituted, namely: == -of section
50, ‘

“(0) the establishment and maintenance of superann_uation
pension, provident or other funds for the benefit of the em-
ployees of the State Bank or of the dependents of such em-
ployees or for the purposes of the State Bank, and the grant-
ing of superannuation allowances, annuities and pensions
payable out of any such fund;”. B



